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the next session, the time fo:r the 
presentation of the Report Qf the 
Joint Committee on the Bill tur­
ther to amend the Companies Act, 
1956, the Securities Contracts 
(Regulation) Act, 1956 and the 
Monopolies and Restrictive Trade 
Practices Act, 1969." 

The motion was adapted. 

PRESIDENTIAL AND VICE-PRESI-
DENTIAL ELECTIONS (AMEND-

MENT) BILL 

EXTENSION OF TIME FOR PRESENTATION 
OF REPORT OF JOINT COMMITTEE 

SHRI S .. C. SAMANTA (Tamluk): 
b~g to move: 

"That this House do extend upto 
the last day of the next session, 
the time for the presentation of 
the Report of the Joint Commit-
tee On the Bill to amend the 
Presidential and Vice-Presidential 
Elections Act, 1952." 

MR. SPEAKER: The question is: 

"That this House do extend upto 
the last day of the next session, 
the time for the presentation of 
th.~ Report of the Joint Commit-
tee nn the Bill to amend the Presi-
dential and Vice-Presidential Elec-
tions Act, 1952." 

The motion was adopted. 

MR. SPEAKER: I must say that 
extensions should be very rare. I 
haVe already discussed it in t.he meet-
ing of the leaders and I am going to 
put It again to them. We must have 
certain rules about It. 

PROF. MADHU DANDAVATE 
(Rajapur): Like the vtGlatlons 01. the 
Simla Pact, violations are more than 
the observance. 

MR. SPEAKER; When you flO to; 
other p :ac<!s, people ask all sorts of 
qlJ'elltions. You complain ~o the 
Spet.ker that no arrangements have 
bCf'n made. It becomes very difficult. 
Wf) will discuss it with the Chairman 
01 all the Committees along with the 
Leaders 01 the Parties so that we may 
have B de1\nite procedure regarding 
this. When the Chairman bring~ it to 
me. it is v,ery difficult for me to say 
'No', unless we settle it between our-
selves. 

SHRI ATAL BIHARI VAJPAYEE 
(Gwa'ior): Sir, you just discipline the 
~ajority party, everything be all right. 

SHRI R. D. BHANDARE (Bombay 
Central): It should be taken out of the 
record. Sir ..• 

THE MINISTER OF PARLIAMEN-
TARy AFFAIRS AND SHIPPING 
AND TRANSPORT (SHRI RA.J 
BAHADUR): We are observing disci-
pUne very much, Sir. 

MR. SPEAKER: At one time I was 
the Spsaker of the Punjab Assembly. 
I had decided to avoid every time 
voting, and I said, "we will go by 
consensus." And, I asked a question: 
"What is the sense of the House?" The 
Leader of the Opposition, Mr. GopaI' 
Sinih got up and said, "sense is per-
fect on his sid~, it is utterly lackine on 
the other." I don't want it should be 
like this., ... 

SHRI R. D. BHANDARE: We got 
the hint. 

MR. SPEAKER: We will go by ~on­
IIIIl8Us but I !\ope ~u w1.11 not repeat 
that. 50, we will now adjourn for 
lunch to re.uaemble at 2.30 p.m, 

13,32 hra. 

tn .. !,.ok Salma odjouf1I4Itl fa .. LUftCh 
tiU ThirCII miauu, pcut Fourteeft of 
th.ecZeck. 


